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Advocate for the Respondent(S) 
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Heard learned counsel for 

I the parties. 
Issue notice on the respon-  

dents to show cause as to why the 

I contept proceedings shall not be 
initiated against the alleged 

i contsners. List on 14.11902 for 
Iorders. 
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The Hon'ble Mr K.K.Sharma,Member(A) 

Learned counsel for 

stated that direction of 

since been complied with 

for the applicant states 

necessary instruction in 

prays f or time. 

LiSton 22.1.03 for 

the respondents 

this Tribunal has 

Learned counse 1 

that he would get 

this reçard. and 

order. 	• 

GxA. C.P.46 of 2002. 
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28,11.02 	Heard Mr.Ajthmed learned counsel 

for the applicant and Mr..eb Roy, Sr. 

C.G..c. for the responde. 

Mr.ADb Roy, r.C.G.S.C.haS stated 
that he hasLobtained instruction from the 

department that the applicantsare paid the 

HRA with effect from March 2002 on receipt 

of the Government sanctionj'' and the matter 
relatjngtoarrear, of HRA is awaiting 

..., ...• Government sanction. 

Ljt on 7.1.03 to enable Mr.A.Deb Roy 

to obtain necessary instruction in this 
regard. 
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220.2003 Present:- The Hon'hle Mr.justjce D.N. 

Chowdhury, Vice'-C;hairman. 

The Hon' ble  Mr.S.K.Ha'ra, Msmber(A 

Heard Mr.A,Ahmed, learned counsel for 

the applicants and Mr.A.Qeb Roy, •learnsd Sr. 

C.G.S.C. for the respondents and also perused 

the compliance report dated 29.1.2.2002. In 

that view of the matter the Contempt Proceed-

jng stands dropped. 
The compliance report is placed on reco 

rd. 
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